
0 	IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAO BENCH 

AT HYDERABAD 

aIE-------aa2U------22:D4:l22s 

Between :- 

1. G.Venkateawarly 
-  

A.Jagannadha Rao 

B.L.Someyajuiu 

K.GanQa]ala Rao 
C. N • rar-lauL- anyc now 

7. H.Jaganriadha Rao 

B. T,LoNarasjmham 

9. V.Laxma •Reddy 

10.K.S.Ramakrighna Rao 

ll,G.Sambasiva Rao 

13.A.Narasimha Mur thy 
1A11C)L1hhn Pan 
15.P.Mallikarjtma Rao 

16.M,Sarnbasjva fao 

17*V.Esuara Rao 

19.P.Krishna Prasad 

20.P.Pefldurença Rao 

2t,E. Sivaramudu 

22.D.Sangameswa-ra Rao 

23.K.Nageswara Rao 
',A fl 1s..4hehn Oe'eic;d 

Applicants 

And 

The Govt. of India, 
Telecom Commision, rep. uy  its Chairman, 
TeLecom Commission, Sanchar Bhavan, 
New. Os Thi-1. 

The Chief General i1anager, 
AP Telecom, N/a TeLecommunications, 
Hyderetiád, 4W. 

R.N.Kharparda 15.Vinod Kumar Proothi 

M.Haricharan 15.Ran Jan hukherjee 

5. C.N.Singh 17.Sham Kristin 

6.K.K.Srivastavs 18.Chitta Ranjan Des 

K.Raqhàvandra Rao 19.L.fi.Rathod 

A.L.29shi 20.V.Sivarama Reddy 

Chittaran Jan Halder 21.M.3.Motuani 

10,M.K.Nareha;i 22.M.M.Sharma 

11.DavkjNandan 23.H.S.Katti Mani 

12.Narendra Pratap Singh 24.3.P.Sharma 
13.U.C.Khera 25.5ikandar Prasad Singh 

14.K.P.Meurya 26.S..Sashacheryulu 

... Respondents 
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Counsel for the Applicants 
	

Shri D.Madhaue Ruddy 

Counsel for the Respondents : 
	

Shri tl.Rajeshuar Aso, CGSC 

C OR A N: 

THE HON'BLE SHRI R.RANGARAJAN 	: 	MEMBER (A) 

THE HON'bLE SHRI 8.S.JAI PARAMESHWAR 	: MEMBER () 

(Order per Hon'ble Shri R.Rangarajan, Member (A) ). 

Heard Sri P.Naveen Rao for Sri O.Madhava Reddy, learned 

counsel for the applicants and Sri V.Rajeshwar Rao, learned 

standing counsel for the respondents. Notice has been served on 

the private respondents but none 	present. 

2. 	There are 24 applicants in this O.A. They joined the 

seruice of the respondents department as Jr.Telecommunicatian 

Officers (J.E.) and earned their next promotion of Asst.Engineer. 

They submit that the post of A.E. is governed b TES Group—B 

service rule, 1981 (herein after referred to as Rules, 1981). 

As per,ruies, 1981 9  the post -eS--S&—ae—M A.E. can be filled up 

by two methods viz.,(i)by promotion after havingbeen recommended 

by OPe and (i)through Limited departmental competitive exanination. 

The eligibility for both the charbels is Live years of service 

in the lower post and a pass in the qualifying examination. In 

the above two methods in a cycle of three vacancies V irattwo 

vacancies are to be filled up by the method of 	omotion and 

the third vacancy by the method of LOGE Examination. The rules 

3. 
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also prescribe method of fixation of seniority intersa1these 

two sources (Annexure-A to the OA). 

The applicants submit that the rules 1981 came into 

forte from 7-5-1981. After 7-5-81 1800 vacancies of R.E.s 

were notified.ittiAiP'er the above said two methods, 1200 vacancies 

were meant to be filled up by promotion and 600 vacancies meant to 

be filled up by limited departmental competitive examination. 

Further, 800 vacancies meant for 2/3rd quota were filled on 11-5-81 

and balance during the courés of years 1981 and 1982 	Notifica- 

tion was issued in 1981 to conduct LOCE. However, the said 

examination was cancelled on the ground that malpractices alleged 

to nave be.en occured and a fresh notification was issued in 

February, 1982 and re-examination was conducted in March, 1982. 

They submit that against 600 vacancies through LOCE, only 23 

vacancies were filled leaving a back log of more than 350 vacancies. 

The applicants submit that the Director General, Talecommunica 

tions vide his latter dt.9-4-86 (A:nnsxure_8 to the CA) had noti- 

'ear wise 
tied the vacancies for 1/3rd quota/as under :- 

S.No. 	 Year 	 Vacancies 

1983 	 150 

1984 	 220 

3, 	 1985 	 102 

In terms of Rule, 1981, the corresponding vacancy position 

for 2/3rd quota ought to be 300, 440 and 204 for the years 1983, 

1984 and 1985 respectively. The limited departmental competitive 

examination for the above vacancies were held in 1986 and the 

appointments were also made in the same year. However, again 
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theret4P. a short fall in the number of successful candidates 

and the actual number of canoidates selected for three years 

were 1300 149 and 89 respectively. The applicant submit that they 

were selected against 1983-84 vacancies. 

The applicants submit t hat the seniority list of TES 

Group-B was prepared fixing the seniority actording to Rules, 

19611 but the names of the applicants were not included in the 

seniority list. The above seniority list of TES Group-B officers 

was the subject matter of OA Nos.772/89 and 611/90 of the file 

of this Tribunal. It is submitted in the meantime several pati-

tions were filed before the Hon'ble High Courts and various 

Benches of CATs seeking the direction, to fix interse seniority 

among the OPC candidates according to the date of passing of 

qualifying examination. Those petitions were allowed and directions 

were issued. 

This O.A. is filed for a declaration that the seniority 

list of the Limited Recruitment candidates in list VII and VIII 

communicated in proceedings No.16-9 to 12/92-STG-iI dt. January! 

February, 1993 of Respondent No.1 is ebitrary, discriminatory 

and unconstitutional and contrary to the special rules and ins- 

tructions and consequently to direct the official respondents to 

viz the seniority of the applicants as per quota and rots pres- 

crthed in TES Group-B, 1981 rules and assign proper place in 

the seniority list of Asst.Enginaers TES Group-B and grant all 

the consequential reliefs as to notional date of promotion and 

pay fixation and other service benefits that follow therefrom. 
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6. 	The applicant filed MA 291/98 to bring to the notide 

of the Bench that a similar OR bearing No.982/95 has been filed 

on the Pile of Ernakulam Bench of the C.A.T. for a similar prayer 

and that GA was disposed of with certain directions. These 

directions are applicable in the case of the applicants in 

this GA also1 We have gone through the judgemant in GA 982/95 

decided on 3-2-98 by the Ernakulam Bench. The facts of that 

case reads as follows :- 

The applicants have referred in this connection 

to the notification iasued by the third respondent 

dti21-4-86 seen at Annexure A2, communicating the 

letter dt.9-4-86 from the sodond respondent declaring 

May, 1986 and further that the vacancies to be filled 

up through the eligible officers, who would be making 

the grade under the Competitive Examination, were 150, 

220 and 102 for the years 1983, 1984 and 1985 respec- 

tively. The applicants have alleged that in spite of 

the applicants having made the grade on the basis of 

the said Competitive Examination, the respondent 

department, while preparing the seniority lists at A4 9  

AS and A6 9  did not allocate to the applicants the posi- 

tions against those vacancies fully. They have more 

specefically alleged that though sufficient number of 

eligible officers available, who have made the grade 

in the Competitive Examination held in 1986 referred to 1 

above, they wre not accommodated against the full 

1/3rd quote of vacancies, based on their ranking 

available for those years, i.e. 1983, 1984 and 1985. ---------------------------- 

Examination,(Qualifying Officers for short), on the. 

contrary were, an block placed above the officers 

who had qualified in the Competitive Examination 

(Competitive Officers for shOrt), even though 1/3rd 

of the vacancies for 1983 onwards were required to 

be filled up only by officers qualifying in the 

competitive Examination held in May, 1986. 

The applicants have further challenged the 

grounds mentioned in the impugned order at 
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Rnnexure AiD for rejecting their representations 

for a revision of the impugned seniority lists. 

From the aWove facts , weare satified that the'facts of this are 

also aimilar and a declaratory order given by the ErnakulaM  

Bench has to be foliowed in this taae also. The dir action given 

by the Ernakulam Bench reads as follows :- 

31... In the light of the detailed disàussions made 

ahnuto =iinq thn na niinoh4nn AA nc SA n 4 gin____ 
and issue the following directions : 

i)TheJ'irst respondent spec4fically work out the 

vacancies representing the 1/3rd quota in the TEE 

Group-B meant for the Jr.Engineeri coming out 

successful at the competitive examinations after 

the commencement of the Recruitment Rules for 

shall be done year wise from 1981 till the year 

1986, in which year the applicants became qualified 

as Competitive Officers eligible for being 

promoted to the TEE Group-B cadre against 1/3rd 

quota. 

(ii)The first respondent is directed than to 

calculate year-wise hao many or those vacancies 

belonging to the 1/3 quota were filled up with 

junior Engineers who had qualified at the Depart- 

mental Qualifying Examination, but not at the 	 3 
Departmental limited competitive examination. 

They shall also indicate whether at the rlevant 

ppint.of time when the Qualifying Officers were promoted 

against the 1/3rd quota of vacancies set apart for 	 NA 

the Competitive Officers, a.competitiue examination 

had alreadx  been held and the results thereof had 
asecoay 1.10 II JoL&astU 	I .icy ailass • 1JL I.Ii& UtsO& 

tain the number of such Competitive Officers who 

came out successful in that competitive examination. 

(iii)The first respondent is directed thereafter to 

permit the carryover of the 1/3rd quota of vacancies 

meant for Competitive Officers from year to year till 

the next competitive examination was held and Compati- 

tiUe Officers based on such an examination becsus 

.. . .7. 
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available. The slots meant for the Competitive 
Officers shall than be tilled up only with the 
Competitive Officers, though they.can not be given 

the benefits of pay, etc., till they are actually 

promoted against that quota of vacancies and 

occupy those posts on promotion. But, they shall 

be given seniority over the Qualifying Officers 

who have so far occupied those slots meant for 

Competitive Officers. The slots meant for Compe- 

titive Officers which my have been filled with 
wuairyny utrscwrswjaas we vauaaw 

qualifying officers. They will be accommodated 

against the slots available aganet the 2/3rd of 
vacancies in the TES Group-B cadre meant for the 
qualifying ofri6ers depending on their seniority 

in the subsequent years. 

In view of the above, t he following direction is given :- 

The seniority of the applicants in this OA 

should also be re-east on the basis of the 

directions given by the Ernakulam Bench of 

this Tribunal extracted above. 

7. 	The time for compliance is four months from the date of 

receipt of a copy of this order. No order as to costs. 

 

iPiWAR? 
_—Member (a) 

(R .R ANGARRJAN) 
Member (A) 

avl/ 

Dictated in Open Court. 
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